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(vi) Statement in English and
Hindi) giving reasons for the delay
in laying and for not laying simul-
taneously the Hindj version of the
papers mentioned at (i) to (iv)
above.

[Placed in Library. See No. LT—
6668/83 for (i) to (vi)].

I. Reports and Accounts (1979-80
and 1980-81) of the Ceniral Council
of India, New ..Delhi and ..related

papers.

..IIL. Reports and certified Accounts
(1979-80 and 1980-81) of the Indian
Nursing Council, New ..Delhi ..and
related papers. , .

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (MISS KUMUD.
BEN M JOSHI). S8ir, I beg to lay
on the Table a copy each (in English
and Hindi) of the following papers: —

(a) Annual Report and Accounts
of the Dental Council of India,
New Delhi, for the year 1979-
80, together with the Audit Report
on the Accounts,

(b) Annual Report and Accounts
of the pental Council of India, New
Delhi, for the year 1980-81 to-
gether with the Audit Repory on the
Accounts.

(¢) Review by @Government on
the Annual Reports of the Council
for the year 1979-80 and 1980-81.

(d) Statement giving reasong for
the gelay in laying the paper men-
tiorred at (a) ang (b) above,

[Placed in Library. See No. LT—
6579/83 for I(a) to (d).]

II.(a) Annual Report and Certi-
fied Accounts of the Indian Nursing
Council, New Delhi, for the year
1979-80,

(b) Amnual Report and Certified
Accountg of the Indian Nursing
Council, New Delhi, for the year
1980-81.

(¢c) Review by Government on

the Amnual Reports of the Council
for the years 1979-80 and 1980-81.
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(d) Statement giving reasons for
the delay in laying the papers men-
tioned at (a) amd (b) above,

{Placed in Library. See No. LT—
6578/83 for II(a) to (d).]

REPORTS OF THE COMMITTEE ON
. GOYERNMENT ASSURANCES
SHRI DHULESHWAR MEENA
(Rajasthan): Sir, I beg to present the
Twenty-third Report of the Commit-
tee on Government Assurances. *

—

MESSAGE FROM THE LOK SABHA

. The Central ..Industrial Security
- Force (Amendment) Bill, 1983.

MR. DEPUTY CHAIRMAN: Now,
Message from the Lok Sabha,

SECRETARY-GENERAL: Sir, I
have to report to the House the follow-
ing message received from the Lok
Sabha, signed by the Secretary of the
Lok Sabha:

“In accordance with the provisiong
of Rule 96 of the Rules of Prcce-
dure and Conduct of Business in
Lok Sabha, I am directed to en- -
close herewith the Central Indus-
trial Security Force (Amendment)
Bill, 1983 as passeq by Lok Sabha
at its sitting held on' the 3rd May,
1983.”

Sir, I lay a copy of the Bill on the
Table,
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Calling Attention
to severe drought

MR. DEPUTY CHAIRMAN: If the
Chairman has written, I have not
seen it. If he has allowed you, that
ig a different matter. But The Chair-
man has not allowed you. So, please
do not raise it.
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SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, how can it be ‘theersri’
when he has not mentioned first two?
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of the Country
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MR. DEPUTY CHAIRMAN: Let not

what Mr. Rameshwar Singh says be
recorded.

SHRI RAMESHWAR SINGH:*

MR. DEPUTY CHAIRMAN: Let us
now take up the Calling Attention
Motion. Yes, Mr. Krishna Mohan
Bhamidipati.

—

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMFPOR-
TANCE

Severe drought in various parts of the
Country

- SHRI KRISHNA MOHAN BHAMI-
DIPATI (Andhra Pradesh): Sir, I beg
to call the attention of the Minister of
Agriculture to the severe drought pre-
vailing in warious partg of the coun-
try and the steps taken by the Gov-
ernment to meet the situation.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ARIF MOHD. KHAN): Sir,
Hon’ble Members will recall that in
the statement made by my senior
colleague in the House on 12th Octo-
ber, 1982, in response to a Calling
Attention Motion by Shri Kalyan
Roy and other Hon’ble Members, he
had informed the House aboubt the
drought situation obtaining at that
time. Subsequently, further infor-
mation was received from the States

*Not recorded,

b



